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ORDER

Per Duvvuru Rl Reddy, VP:

These appeals of the assessee are arising against the Penalty
orders u/s 271 (1) (c) of the income tax Act,1961.



02.

03.

04.

05.

M/s Mastrin PharmacCeuticals (P) Ltd.
A.Ys.1986-87 to 1993-94.
ITA Nos86 to 93/PAT/2023

At the outset, learned counsel of the assessee submitted that
quantum appeals vide order dated 04.09.2025 bearing ITA Nos. 83 to
93/PAT/2013 & 99 to 106/PAT/2013, were set aside to the file of the
learned CIT (A) by this Tribunal. Therefore, requested before the
bench that the penalty appeals may be restored to the file of the
learned CIT (A).

The Ld. DR fairly agreed that in view of the Tribunal’s order restore
the quantum appeals, the penalty would also restore to the file of the
learned CIT (A).

We have considered the rival submissions and perused material
available on the record. We find that all these appeals are filed against
the levy of penalty under Section 271(1)(c) of the Act. As the
quantum appeals are pending before the learned CIT (A), all the
penalty appeals should go back to the file of the learned CIT (A).

Therefore, we restore the penalty appeals to the file of the learned CIT

(A).

In the result, all the appeals of the assessee are allowed for statistical

purposes.

Order pronounced in the open court on 28.11.2025.

Sd/- Sd/-

(RAJESH KUMAR) (DUVVURU RL REDDY)

(ACCOUNTANT MEMBER) (VICE PRESIDENT)
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ITA Nos86 to 93/PAT/2023
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